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“hulla-gulla” in respect or the Tamil Nadu 
Government and not the Tamil Nadu 
Legislative Assembly.

Moreover, a question of privilege would 
not arise in respect of anything said by a 
Member on the floor of the House.

In the circumstances, I am treating the 
matter as closed."

I also do not give my consent to the ques
tion of privilege which was sought to be raised 
by Shri S. M. Krishna and others against the 
Tamil Nadu Legislative Assembly and its 
speaker.
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MATTERS UNDER RULE 377

MR. SPEAKER : I have a number of 
notices and many other things. Today being 
the last day of this session, I am going to 
have. ..

SOME HON. MEMBERS : Free for all.

MR. SPEAKER: Yes, free for all, but 
only for those who have given these noticcs. 
As regards those who have missed this, I sym
pathise with them. ..

SHRI DINEN BHATTACHARYYA (Scram- 
pore) : I have to raise something very impor
tant.

MR. SPEAKER: I have a number of 
notices from the hon. Member's party. But I 
think the time has gone now.

SHRI DINEN BHATTACHARYYA: I 
have something very important to raise.

MR. SPEAKER : Everything is important 
but it is a question of availability of time.

SHRI DINEN BHATTACHARYYA: I 
think you have permitted me. I shall finish 
within a very short time. I shall be very brief.

MR. SPEAKER : Why is he so impatient ? 
When X am standing, why does he not listen ?
I  hope he will kindly give up this habit by the 
time he comes for the next session.

SHRI DINEN BHATTACHARYYA: If 
the situation in my State changes.

MR. SPEAKER : I wish it could change 
at the earliest.

SHRI S. M. BANERJEE (Kanpur)* You 
had permitted me to raise an important 
matter. ..

MR. SPEAKER : Yes, I am going to men
tion the names of all those who have sent the 
notices or chits.

Yesterday, some Members had raised a cer
tain question about the beating and insulting 
of a marriage party. I again looked into the 
papers, but 1 found that no calling-attention- 
notice had been tabled ; it came only last even* 
ing after the sitting of the House. By that 
time, the time allowed had already passed. 
But I am allowing one of those Members to 
raise it within just a minute or so.

Then, Shri Samar Mukherjee wants to raise 
something regarding the reply given by Shri 
K. C. Pant to certain questions. Then, there 
is Shri Dinen Bhattacharyya. Of course, he is 
already very impatient. Then, Shri Chinta- 
mani Panigrahi and Shri S. M. Banerjce are 
there.

SHRI G. VISWANATHAN (Wandiwash) : 
What about my name ?

MR. SPEAKER: Yes, his name is also 
there. But his point is something entirely 
different from these things. But he mil also 
be given a chance.

Now, one of those hon. Members who had 
given me the notice regarding the beating and 
insuling of a marriage party may raise it now, 
just within one minute.

SHRI KARTIK ORAON (Lohardaga) : 
It has been reported that a marriage paTty of 
a Scheduled Caste was badly beaten up inclu
ding the bridegroom. This is a very serious 
case.

AN HON. MEMBER: Where?

SHRI KARTIK ORAON: In village 
Motawar of Bikaner District in Rajasthan. 
The police had not taken any action in that 
case. This is really a very serious matter.
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What I really want to impress upon Govern
ment is that those who arc r* ally interested 
in bringing about law and order m this coun
try must have ai their guideline or watchword 
the dictum “such results of human conduct 
which the law seeks to prohibit must be made 
punishable ” If we do not take notice of such 
incidents, then we can never thinking of bring
ing about law and order m this countr>

1 he second instance is one relating to two 
innocent children m village Nauhar in Ganga- 
nagar district, thur heads were choppcd off 
and were thrown into a well This is the 
bright of lawlessness which we are seeing, ind 
it is an insult to human intelligence that the 
Central Government or the State Government, 
whoever is responsible, should a<quits(c in 
matters like this

Therefore, I would like to kn<m from 
Government whether tht y would like to take 
definite action on matters like this I would 
like to know whether they are aware of these 
incidents, and if so, what action they ar< going 
to take m these ind m future incidents oi this 
nature

SHRI B P MAURYA (ll'ipui) Worse 
than Naxtlites
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î!=r * i t  £  its  s r i *r*f f t  i f f  ? . .

TTF^, 

?>T ftffsnF^ ^ I

sft qa rw w  aim r?T  ^rf-nr *tp?t ^  
irfT t  qf*®3 w  ^ i

ar®crw driTfr ^  -&ft%
TT IT  t  I

SIIRI K^RHK. ORAOV fh< re should 
be a parliament try committee to go into it

SHRI S \MAR MUKHERfFI (Howrah)
I want to raise i  point conctrning a rt ply 
given by the Ministir of State m the Ministry 
of Home Affairs, Shri K C Pant, on July 28, 
when he gave a wrong and misleading state
ment in reply to my question No 11-34 regard
ing the combing opeiation in Hindustan 
Motor;» I at tory He had then stated that the 
combing operation was conducted for only 
ihiet hours and again he stated that there was 
no dislocation of production The real fact is 
that the combing operation continued almost 
the whole day and as for dislocation of produc
tion, production was completely stopped for 
two days For two days, there was no produo-
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[ Shri Samar Mukherjee ] 
tion at all. I want a reply from the Minister 
also whether the method applied in this type 
of combing operation was permissible or not.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. G. PANT) : The House knows that any 
information we give in reply to questions 
which partain to States is on the basis of in
formation given to us by the State concerned. 
The information I had plated before the House 
then was on the basis of what wc got from the 
West Bengal Government.

sfr srar ^  wsrr 

w X  3fTcr?T s s r -i srisrefr t ? w r
^3%  faSr v t f  sm r ^ r f r  fsFft,
faRT 5T3FTT % ST'TTTq- fir % 5RT 3T»T% W

^  m  f a i

SHRI DINEN BHATTAGHARYYA: 
Yesterday evening and this morning we receiv
ed two telegrams, one from Scn-Ralcigh in 
Asarool and another from Calcutta. The first 
relates to an incident on the 10th night when 
the police, CRP and the military searched the 
Sen-RaleSgh Umou office. You know Sen 
Raleigh is closed for the last three month* and 
the woikers there are agitating for the reopen 
ingofthe factory. This is an attack on the 
trade union struggle.

Secondly, we aie going to hold our provin
cial CITU conference in Asansol and just on 
the eve of this, the Secretary of the Sen Raleigh 
union which is the host of this conference, 
along with 22 activists, has been arrested on 
charges which are all false.

The second telegram relates to the ransack
ing and beating of innocent students in Cal
cutta while they were sitting in their students’ 
federation office at Bow Bazaar Street. This 
is the thing going on there. Mr. Pant will 
say that they weie arrested on some charges, 
but I want to appeal to you and to the whole 
House and say that there is no rule of law in 
West Bengal. It is the jungle law that is going 
on there.

The Prime Minister should answer. One 
Mr. Somnath Chatterjee, an hon. Member

of this House, just after the Alladipur incident, 
forwarded a memorandum to the Prime Minis
ter. The Prime Mimister got a reply from the 
authority in West Bengal and that respect 
accuses her own party and that is why she 
has suppressed the whole news. There, 50 
houses were burnt down by the Congress 
goondas and volunteers. (Interruption)

SOME HON. MEMBERS rose-

SHRI DINEN BHATTACHARYYA: 
Why are you agitated ? Today is the last day 
of this session, and the people or West Bengal 
will ask us. They arr accusing us that wc* are 
not doing justicc to the West Bengal peoplr. 
This is the thing which is> going on in West 
Bengal day aftei day.

MR. SPE\KKR : Don’l make it a general 
debate.

SHRI DINEN BIIAT I'ACHARYYA : I 
am not making it a gencial debate. I want a 
categorical reply.

SHRI SAMAR M UKHERJEh: They 
want us to co-operate. So the facts must be 
stated.

SHRI DINEN BHATTAGHARYYA- A 
report was submitted by Shri Somnath Chatter
jee, an hon. Member of this House, just afur 
the incident in Alladipur on the 24th June. Up 
till now they arc silent on this matter.

: are an* t s  i

w r a m  : t s  arraiirr, 
s r o t  sr^rar eft ^ r r  * r r f ^  i arcrr v z  r f r  
cRff % 3pT?r % THT r *TSPTT
^ r ,  sfTRjT ^  I  I

They are asking for our co-operation. In 
your presence, the Prime Minister repeatedly 
asked for co-operation. This is going on 10 
West Bengal day after day. We want to act 
according to the general law of the land. Mr. 
Pant, if he is honest and if he is a big demo
crat, pust com$, forward with a dear state
ment, and these persons must be immediately 
released. That is my humble submission.

MR. SPEAKER : Don't get up again and 
again.
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SHRI DINEN BHATTACHARYYA: I 
come from West Bengal and I am deeply con
cerned about the affairs there. You want to 
kill them and you cay this is democracy. Is 
this democracy ?

SOME HON. MEMBERS rose—

SHRI B. P. MAURYA rote—

AN HON. MEMBER : Point of order.

MR. SPEAKER : I understand the point 
of order that you arc raising, about the use of 
the word *goonda\ I appeal to the Members 
not to use such words against any other party.

SHRI N. N. PANDEY (Gorakhpur): He 
said ‘goonclas’ in relation to the Congress.

MR. SPEAKER: Let me make it very 
clear that hon. Members should avoid such 
words. Members should not use such words 
against other parties.

: sparer *r?fte?r(

s i r ^ r r  spr t o  I  i

fo rfa  spr a p ^srr  ^r»rr ?r^TT g, 

s w n f f a  *  5 ?% % *rfr

3T>T ^ T ^ T -^ R T —*  5T3?f

fcFrrqs i m  f a f t a  % 1 1  

^r|cTI i  f o  5*  3T5?f

fipn w  i

MR. SPEAKER: lam  very so«ry. They 
are not in good taste.

SHRI K. G. PANT: So far as the last 
matter raised by Shri Dincn Bhattacharya is 
concerned, only yesterday there was a Starred 
Question on this matter, and in reply to that 
we have given some information. Ii it had 
come up for oral answer, supplementaries 
come, and I  would have given further informa
tion. There is no question of concealing any
thing,

» ,
On the other matters he raised namely Scn- 

Raldgh, Asansol, Calcutta and certain action 
taken by the police, be also answered for me 
and put some word in my mouth. 1 am not in 
ft position to say anything. He has raised

them in the House today. He has received 
telegrams yesterday and today. I do not have 
any information with me just now.

On the question of certain expressions which 
he used, you have been good enough to give 
a ruling...

MR. SPE\KER : They have been used a 
second time in spite of my xequesl not to use 
them. (Interruptions)

SHRI DINEN BHATJTACHARYYA : On 
a point of order. The other day, when Mr. 
Swaran Stngh was replying, he called a Mem
ber a buffoon. I have not called any particu
lar Member a goonda.

SHRI K. C. PANT s I should like Mem
bers on this side of the House not to get exci
ted. They should realise that he has a certain 
duty to perform to his constituency. Today 
is the last day of the session, and he has al
ready said, “What will the people of West 
Bengal say ?” So, unless he puts in his daily 
docs of vilification and abuse, neither he nor 
his constituency will be happy. So, we have 
to understand this position.

SHRI DINEN BHATTACHARYYA: I 
am in a position to >ubstantiatc my statement, 
my charge's against them.

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): I am grateful to you for 
allowing me to raise this matter so that Govern
ment may get a chancc to assuage the feelings 
of ail sections of this House and the country.

From the way in which reports about the 
health of Sheikh Mujibur Rehman were circu
lated after his detention by the Yahya regime 
and fiom the way in which his trial is being 
made known to the world, the re is a feeling 
among all set tions of the people in the country 
that perhaps, thinking that the world public 
opinion would be every day increasing in 
favour of saving the life of Sheikh Mujibur 
Rahmafti, Sheikh Mujibur Rahman has been 
executed by now by the Yahya regime. I would, 
therefore, like the Government to inform us 
before the House adjourns whether they have 
verified from any source that Sheikh Mujibur 
Rahman is alive, whether any body has actual
ly seen Sheikh Mujibur Rahman in detention 
after he was taken to West Pakistan. If not,
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[ Shri Cliintamani Pdnigrahi ] 
will our Government press the U. N. authori
ties to send some one to Pakistan to find out 
and report to the world whether Sheikh Muji
bur Rahman is still alive.

MR. SPEAKER : Mr. Bancrjee. I am 
sending his suggestion to the Minister. I think 
it is better that it is sent to him.

SHRI S. M.BANERJEE; I am not mov
ing the Resolution.

You are aware, we tabled a Calling Atten
tion Motion regarding the proposed execution 
of Sheikh Mujibur Rahman by the military 
dictatorship of Pakistan and when Shri Swat an 
Singh was replying to the debate, a suggestion 
was made by me and other colleagues that a 
Resolution should be passed in this House, and 
he welcomed the suggestion. To day I am 
extremely happy that our Prim*- Minister has 
made an appeal to the entire world. “India 
urges world leaders to intercede on behalf of 
Mujib”, says this newspaper headline. 1 share 
the anxiety expressed by Mr. Panigrahi. I 
agree with you that as a private member, I 
cannot move a resolution in this House, but 
such a one-line resolution should come from 
the treasury benches. I request Mr. Raj 
Bahadur to c >nvey these sentiments to the 
Prime Minister. Let a resolution be passed 
in this house today demanding the immediate 
release of Sheikh Mujibur Rahman. Even 
Mr. Kissinger when he went to West Pakistan, 
was not allowed to meet Mr. Mujibur Rahman. 
I know wtiat the imperialist stooges do with 
those leaders. I am afraid Sheikh Mujibur 
Rahman might have been liquidated by this 
time. Anyhow, we should pass a resolution 
today demanding that he should be saved, 
because the safety of Sheikh Mujibur Rahmau 
will be the safety of parliamentary democracy 
and secularism in this part of the world.

SHRI G. VISWANATHAN : Sir, I would 
like to bring to your notice the reported per
mission given by the Government of India 
to the Attorney General, Mr. Niren De, to 
appear before the Supreme Court in favour of 
Mysore on the Cauvery water dispute between 
the Governments of Tamilnadu and Mysore. 
It it a petition under article 131 of the Consti
tution where the Central Government is alio 
a respondent-—

Respondent No. 1. Article 7t>(2) is very clear :

“It shall be the duty of the Attorney- 
General to give advice to the Govern
ment of India.. . . "

I do not know how the Government of India 
has already permitted or is going to permit 
the Attorney General to appear in favour of 
one State against the interests of another State. 
Today’s Indian Express says ;

“Mr. Dharraa Vira told newsmen here this 
afternoon that he had requested the 
Union Law Minister to allow Mr. 
Niren De to appear both for the Cen- 
tial and Mysore Governments.”

This is unconstitutional and unjust. It will be 
setting a bdd precedent, where the Central 
< Jovcrninent will be taking a partisan attitude 
I want to know whether they have given this 
pei mission and if so, whether they will revoke 
this permission given to the Attorney General 
of India to appeal on behalf ot Mysore.

MR. SPEAKER : Sometime later in tin 
day, you can reply to this.

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, AND SHIPPING AND TRANS- 
PORI (SHRI RAJ BAHADUR: Yes, Sir, 
the Law Minister is not heie at the moment.

a rffw n : ( e > w r ? )  : 
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SHRI B N R II)D \ (Niryalgudi) Sir
I lnve given noticc of i calling ittenti.m on 
tlu Atrocities romtmttfd on harij-ins, includ
ing ladies

MR SPf MsXR I lu\e nol s»<n >t Ir
can be f iken ii[) only whtn u is allowed by
nu
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P\PI*K4> LAID ON IHL 1 \BLF

i\a1IONVL W clFV RL BOAR!) hOH S fA  1 -VRFRS

R ules

rHL MINISTER 01 P \R !I\M L N  
TARY \11 MRS \ND SHIPPING AND 
IRANSPORI (SHRI R \J  B \H \D LR ) I 
bt^ to lay on the lab l » top) ticli o( the 
iollowu Notific ttiom (Hindi and English 
v isions) and r subsection (>) ol set tioji 4 )8 
of thi Mcuhint Shipping Act ll)r>8 —

(1) Ihe NUtional Welfne Board foi 
Sti-farcrs (Amendment) Rules, 
1970 published in Notilicition No 
G S R  20r>p> m (»a?ttt« of India 
dated the 26th Deccmbt r, 1 >70

(2) 1 he National Welfare Board for 
S< a farcrs (Am< ndment) Rules, 
197J, published m Notification No 
G S R 621 in Ga/ettc of India 
dattd tlie 1st May 1971

{Placed tn Libran See No LT- 986/71]

R tJ O H rO I  CfNTRM  iNSIITUrE OP E n o i ISH, 
H y d e r a b a d

THL DFPU1Y MINISTER IN THE 
MINISTRY O r EDUGVTION AND SO- 
CIAL WLLFARh (SHRI K. b RAMA* 
SWAMY) Sir, on behalf of Shri Siddhartha


